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12.03.2020─ It is informed by learned counsel for the Appellant that 

the ‘Interim Resolution Professional’ was changed and the ‘Resolution 

Professional’ has been appointed. 

 In the circumstances, we hold that the direction given by this 

Appellate Tribunal on 7th February, 2020 should be complied by the 

‘Resolution Professional’. 

 I.A. No. 960 of 2020 stands disposed of. 

 

[Justice S.J. Mukhopadhaya] 
Chairperson 

 
       
 

        (Justice Bansi Lal Bhat) 
                                                                       Member(Judicial)         
Ar/G 

 


